FIR No. 0320/20
PS ~Civil Lines

02.09.2020
Joined through Video conferencing at 10:20 am.

. - : : b
This is an application for releasing vehicle bearing registration number
N DL-9CAP-6847 on superdari.
' Present:  Ld. APP for the State, Sals
Sh. Chanderkant Tyagi, Ld. Counsel for the applicant Pawan Tyagi has joine

through Cisco Webex.

10 has filed his reply. Same is taken on record wherein it has been submitted
that he has no objection, if vehicle is released to the applicant.

Instead of releasing the vehicle on superdari, this Court is of the view that the
vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of
“Manjit Singh Vs. State” in Crl. M.C. No0.4485/2013 dated 10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order while relying upon
the judgments of Hon 'ble Supreme Court of India in matter of “Sunderbhai Ambalal Desai
Vs. State of Gujarat”, AIR 2003 SUPREME COURT 638, “General Insurance Council & Ors.
Vs. State of Andhra Pradesh & Ors.” Writ Petition (C) No.14 of 2008 decided on 19.04.2010

and “Basavva Kom Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held ‘-

“68. Venhicles involved in an offence may be released to the rightful owner after
preparing detailed panchnama; taking photog

raphs of the vehicle, valuation report, and a security
bond.

69. The photographs of the vehicle should be attested countersigned by the
complainant, accused as well gs by the person to whom the custody is handed over.

70. The production of the vehicle should not be insisted u, Ir
. pon during the trial. The
- panchnama and photographs along with the valuation report should iC - the purposes of
Ay P uld suffice for the purposes of

4

71. Return of vehicles and permission for sale ther, ould be the
eof should be th,
rather than the exception. £ a @ﬁ

72. If the vehicle is insured the Court shall jss j
/ ) ue notice t
- company for d(sposal of the vehicle. If there is response or the owner de
B Mfw‘ms that it has claimed Insurance/released jts right in the vehicle :
ﬁhemmnce company fails to take possession of the vehicle, th‘e’ A

73.If a vehicle is not ¢l

oo MOt claimed by the gecyseq
may be ordered to be sojq by auction” %
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| Considering the facts and circumstances and law laid down by Hon’ble High
~ Court of Delhi, vehicle in question bearing registration number DL-9CAP-6847 be released to
the applicant by 10, on furnishing security bond as per the valuation report of vehicle and
after preparation of panchnama and taking photographs of vehicle as per directions of

Hon'ble High Court of Delhi in above cited paragraphs. Panchnama, photographs, valuation

report and security bond shall be filed along-with final report.
One copy of order be uploaded on Delhi District Court website. Copy of order
be also sent to the e-mail of SHO PS Civil Lines. The printout of the application, reply and the

order be kept for records and be tagged with the final report.

(MANOJ K
MM-06/THC/Centkal/02.09.2020
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FIR No. 0320/20
PS —Civil Lines

© 02.09.2020
Joined through Video conferencing at 10:25 am.
Present : Ld. APP for the State has joined through Cisco Webex.
Sh. Chanderkant Tyagi, Ld. Counsel for the applicant Pawan Tyagi has joined

through Cisco Webex.

This is an application of the applicant/accused for release of articles seized

during jamatalashi as mentioned in the application.

I'have considered the submissions made in the application.

In view of the same, the application is accordingly, allowed. MHC(M)/IO
concerned is directed to release the seized articles of jamatalashi as per jamatalashi memo
to the applicant/accused as per rules which were not part of case property or which are not
proceeds of crime or required for investigation after consultation with 10.

Application stands disposed off accordingly. One copy of order be uploaded

on Delhi District Court website. Copy of order be also sent to the e-mail of SHO PS Civil Lines,

The printout out of the application, reply and the order be kept for re
with the final report.

rds and be tagged
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FIR No. 165/20

PS —Civil Lines
02.09.2020
Joined through Video conferencing at 10:50 am.
A joined through Cisco Webex.
- . Present : Ld. APP for the State has joine R
Sh. Satish Kumar, Ld. LAC on behalf of applicant/accused Rickey

h Cisco Webex. ‘
e This is an application under Section 437 Cr. PC for grant of bail of
applicant/accused wherein it has been submitted that applicant/accused has been falsel\; .
implicated in this case and he is in JC since 25.08.2020. Ld. LAC argued that recovery O
Rs.2,000/- has already been effected. He further argued that applicant/accused works as a
loader of commercial trucks and not found involved in any other case.
Reply has been filed by 10 electronically. Copy of same supplied to Ld. Counsel
electronically. Perusal of the reply shows that on 23.08.2020, when complainant was cleaning
his Tempo, then two persons came there and one person caught his neck and other person

looted a sum of Rs.10,000/- from the right side pocket of his Pajama and ran away. On

25.08.2020, the applicant/accused was arrested and Rs.2,000/- got recovered. The

applicant/accused is not found involved in any other case.

Heard. Perused.

8ot recovered from his possession.  Thus, considering

the gravity of the offence and &
seriousness of the allegations, this court is not inclined to g S e

rant bail to the applican

and the present bail application js hereby rejected.

| One copy of order be uploaded on Delhi District Court ‘
be also sent to the e-n
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FIR No. 170/20
PS —Sadar Bazar

02.09.2020
Joined through Video conferencing at 10:45 am.
Present : Ld. APP for the State has joined through Cisco Webex.
Sh. Satish Kumar, Ld. LAC on behalf of applicant/accused Adil has joined

through Cisco Webex.

This is an application under Section 437 Cr. PC for grant of bail of
applicant/accused wherein it has been submitted that applicant/accused has been falsely
implicated in this case and he isin JCsince 26.08.2020. Ld. LAC argued that one country made
pistol and two live cartridges were implanted upon the applicant/accused.

Reply has been filed by 10 electronically. Copy of same supplied to Ld. Counsel
electronically. Perusal of the reply shows that while night patrolling, Ct. Anil and Ct. Manjit
recovered one country made pistol and two live cartridges from the possession of
applicant/accused and he found involved in several other cases.

Heard. Perused.

Bazar. The printout out of the applicati
tagged with the final report.
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D No.40A dated 26.08.2020
ps —Civil Lines

D

02.09.2020

Joined through Video conferencing at 10:40 am.

Present : Ld. APP for the State has joined through Cisco Webex. | e
f of applicant/accused vikas has joine

Sh. Satish Kumar, Ld. LAC on behal

through Cisco Webex. |
nt of bail of

This is an application under Section 437 Cr. PC for gra
has been falsely

- i ed
applicant/accused wherein it has been submitted that applicant/accus :
olve

C argued that applicant/accused is not inv

implicated in this case and he is in JC. Ld. LA |
sed has already been arrested in

in any other case. He further argued that applicant/accu

d bail in
connected FIR bearing no.206/20, PS Kashmiri Gate. Therefore, he should be grante

this matter.
Reply has been filed by 10 electronically. Copy of same supplied to Ld. Counsel

electronically. Perusal of the reply shows that applicant/accused has been arrested under
Section 103 D.P. Act as two mobile phones got recovered from him and he has already been

formally arrested in FIR No.206/20 in connection of recovery of one mobile phone.

Heard. Perused.
The applicant/accused has been arrested in the present case under Section 103

D.P. Act only and on the basis of recovery, he has already been arrested in FIR No.206/20
under Section 379 IPC PS Kashmiri Gate. Thus, applicant/accused is released from the present
kalandra subject to furnishing of personal bond in the sum of Rs.10,000/- to the satisfaction

of jail superintendent.
IO is directed to file kalandra before the Court for disposal of the same

Application stands disposed off accordingly. One copy of order be uploaded

on Delhi District Court website. Copy of order be also sent to the e-mail of

The printout out of the application, reply and the order be kept for
with the final report. 4
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FIR No. 328/20
pPS —Civil Lines

02.09.2020

Joined through Video conferencing at 10:30 am. e
f ve
This is an application for releasing of RC, DL an

icle bearing registration

number UP-17AT-3659 on superdari.

o isco Webex.
Present : Ld. APP for the State has joined through Cisco h has joined through
Sh. Nazir Aziz, Ld. Counsel on behalf of applicant Abbas

Cisco Webex. init has been submitted
10 has filed his reply. Same is taken on record wherein it ha

icant.
that he has no objection, if vehicle is released to the applican

Instead of releasing the vehicle on superdari, this Court is of the'\flew t::etrt?;
vehicle has to be released as per directions of Hon'ble High Court of Delhi in ma
“Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014. | | )

Hon’ble High Court of Delhi in above-said judgment/order while relying upo .
the judgments of Hon 'ble Supreme Court of India in matter of “Sunderbhai Amba{al Desai
Vs. State of Gujarar”, AIR 2003 SUPREME COURT 638, “General Insurance Council & Ors.
Vs. State of Andhra Pradesh & Ors.” Writ Petition (C) No.14 of 2008 decided on 19.04.2010
and “Basavva Kom Dyamangouda Patil Vs. State of Mysore”, (1977) 4 SCC 358 has held : -

“68. Vehicles involved in an offence may be released to the rightful owner aft.er
preparing detailed panchnama; taking photographs of the vehicle, valuation report, and a security
bond.

69. The photographs of the vehicle should be attested countersigned by the
complainant, accused as well as by the person to whom the custody is handed over.

71. Return of vehicles and permission for sale thereof should be the gene
rather than the exception.

72. If the vehicle js insured, the Court shall Issue n
company for disposal of the vehicle. If there is no response or
informs that it has Claimed insurance/released jts rig

the insurance company fails to take Possession of the
auction.

ral norm
otice to the owner and the insurance
the owner declines to take the veh

ht in the vehicle to the insurance
vehicle, the vehjcle may be

e, 73. If a vehicle js not claimed by the accused, owner, or the
@ third person, jt may be ordered to pe sold by auction.”
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i Hon'ble High
Considering the facts and circumstances and law laid down by g

: - be released to
Court of Delhi, vehicle in question bearing registration number UP-17AT-3659

the applicant by 10, on furnishing security bond as per the valuation report of vehi.cte and
after preparation of panchnama and taking photographs of vehicle as per directuons‘ of
s . Hon'ble High Court of Delhi in above cited paragraphs. Panchnama, photographs, valuation
| report and security bond shall be filed along-with final report.

Application qua release of RC and driving license is dismissed as only
photocopy of documents seized by 10.

One copy of order be uploaded on Delhi District Court website. Copy of order

be also sent to the e-mail of SHO PS Civil Lines. The printout of the application, reply and the
order be kept for records and be tagged with the final report.

Application stands disposed off accordingly. One copy of order be uploaded
on Delhi District Court website. Copy of order be also sent to the e-mail of SHO PS Civil Lines.

The printout out of the application, reply and the order be kept for records and be tagged
with the final report.
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FIR No. 475/15, 527/15, 3040/15, 598/15, e
284/15, 298/15, 411/15, 42 1/15, 464/15
PS — Sadar Bazar

02.09.2020

Joined through Video conferencing from 10:00 to 10:10 am.
Present : Ld. APP for the State has joined through Cisco Webex.

MHC(M) HC D.P. Yadav has joined through Cisco Webex.

Vide this common order, | am disposing off the applications for disposal of case

properties.

As per the applications, cases have already been disposed off.
Applications stands disposed off.

Accordingly, case properties in question be deposited to District Nazir.

One copy of order be uploaded on Delhi District Court website. Copy of order

be also se -mai
ntto the e-mail of SHO PS Sadar Bazar. The printout out of the applications and the
order be kept for records and be tagged with the final report
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FIR No. 559/15
pS —Sadar Bazar

02.09.2020

/ rencing at 10:15 am.
Present Ld. APP for the State has joined through Cisco Webex.

MHC(M) HC D.P. Yadav has joined through Cisco Webex.
MHC(M) has filed applications electrically for disposal of case propgary
Perusal of the applications shows that FIR in the present got registered under
Section 451/354/354B/506/34 IPC. Thus, this court has no jurisdiction to entertain the
present applications as same falls within the jurisdiction of Mahila Court.
At this stage, MHC(M) submits that he wants to withdraw the present
applications. Heard.
In view of the same, present application stands allowed to be withdrawn.
One copy of order be uploaded on Delhi District Court website. Copy of order
be also sent to the e-mail of SHO Ps Sadar Bazar. The printout of the application, reply and

the order be kept for records and be tagged with the final report.
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FIR No. 313/20

PS —Civil Lines
- 02.09.2020
- Joined through Video conferencing at 10:35 am. e
it i an
This is an application for release of RC, permit, insurance
vehicle superdari.
Present : Ld. APP for the State has joined through Cisco Webex. :
: iwari joi hrou
Sh. Dinesh Tiwari, husband of owner Ms. Sushma Tiwari has joined t g
Cisco Webex. »
: it i ' cle
This is an application for release of RC, permit, insurance and fitness of vehi
superdari.

Heard.
Application is considered and allowed subject to furnishing of superdarinama

in the sum of Rs.10,000/- (Rupees Ten Thousand Only) to the satisfaction of the 10 and
further subject to the condition that owner shall produce the same before the Court as and
when directed to do so.

In view of the same, present application stands disposed off.

Application stands disposed off accordingly. One copy of order be uploaded

on Delhi District Court website. Copy of order be also sent to the e-mail of SHO PS Civil Lines.

The printout out of the application, reply and the order be kept for record€ and be tagged TN
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with the final report.

(MANOJ
MM-06/THC/Cer
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